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 2  CP No. 252/2020 
 

 
ORDER (Oral) 

 
Hon’ble Mr. R.N. Singh, Member (J): 

 
The present Contempt Petition has been filed alleging 

non compliance/willful defiance of the directions of this 

Tribunal in order/judgment dated 05.03.2019 in OA No. 

2643/2017.   

2. After arguing for some time, learned counsel for the 

Petitioner seeks permission to withdraw the present CP 

with liberty to resort to legal remedy as available in the 

law, if so advised.  Permission is granted. 

3. The CP stands dismissed as withdrawn with the 

aforesaid liberty. Pending MA, if any, also stands disposed 

of.  No costs.  

  

 
         (R.N. Singh)      (A.K. Bishnoi)  

            Member (J)        Member (A) 
 

 
/DKM/daya/ 

 
 
  


